
6067. SHRl MAOAN LAL KHURANA: 
Will ttm Min~tor of F- 
m e :  

(a) whethw them hu been a riu in 
compkintr about tho functbning of tho na- 
tknalbed banks; md 

@) ff m, thm number of complaint8 re- 
ceived during 1991 ao far and ttm rdbn  
takm thereon? 

THE MINISTER Of  STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a) and @). Tho information is being 
co~andwiIlbekidontheTI#eofthe 
Horns 

6OW SHRl DAU DAYAL -HI: WIN 
thr Mhid~ d LAW, JCJSTlCE AND COM- 
PAW AFFAIRS be plamd to m e :  

( r ) t h o d ~ d n m v h e n t ) n n a n ~  
portr d Judgm In tho Supmna Coutt md 
High Courk, court-who md the nuon, 
thenfor; md 

- I  
@) theatep6bdng taken by thoQowm- 

mont to fU1 up tho vacant p a ?  

THE MINISTRY OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS. 
TRY OF, LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGRAJAN 
KUMARAMANOALAM): (a) and @). As on 
3.931, then were 3 vacancies of Judge$ in 
the Supreme Court and 40 vacanch of 
permanent Judger end 17 t m a d n  of 
Additional Judger in varbu, High Courts of 
the country. The dates from which these 
ports are lying vacant are &en in the en- 
doud statement. Rmmendatbns from 
the Chief JwSice of India for filling up tho 
vaodnes of Judges in the Supreme Court 
m awailed As regards filling up of vpcan- 
cies of Judges in some High Courts, the 
process of conrultrdbn is on. In resped of 
the remaining High Courts, the State au- 
morities have been reminded to send their 
recommendrtiona. 
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Wnkten Anmwtn BHADRA 16,181 3 (SAKA) 




